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16.3.95

‘UPSC subsequently informed the t

dy .
Heard Shri Bew..lripsthy, ledarned

counsel for the applicent ang

Shri Ashck Mishra, learned Senior |
Standing Counsel for the respondentls.
The &@pplicant,Shri Nirod Chéndr;a
Nayak,appesred in @ wirtten excmina-
tion, followed by vova-voce test, for
the post of Geologist or Hydrologist

in response to an advertisement by |

. the UESC during June, 1991. ‘he

|

dpplicant that he had duly qualified

for @ppointment &g Geologist as well
@s Hydrologist. &n offer of appoint;
ment wés also received by the
applicant in December, 1992, vide

! A\
Annexure-3. He has, however, not l k&?'\; ‘e

received &ny appointment letter -
so far,although he has furnished

all the requisite certificates etc.,
and completed all formelities. u‘wing
to this long silence on the part of ||

W
the respondentg, the appliceant had XA 4.,

“also submitted & representa@tion




Minister with & copy o the Chief
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Hydrologist & Member, Ministry| of

Water Resources, Céntraxl Geoand

T@;"ater Board, NG s IV, Farljdbad”gj

Herayana.

It is the complaint of the
applicant thét he ha@s received
neicther any reply to his repre¥
sentation(Vide Annexure~-4) nor
an a@ppointment order so far,
whereas, according to his
informétion, some other candi-
dates figuring below him in the
select list have already been
appointed. x

It is, therefore, directed
that Respondent-3, Ihe Chief
Hydrologist & Member, Ministry
' Central
Faridabad,
Hardyanad shall dispose of the

of Water Resources,
Ground Water Bodrd,

representation(annexure=-4) of the
petitioner with @ re3soned and
speadking order, or in the

! g3lternative, have the appoihtment

detter issued to the applicant,

if he is otherwise eligible

and found fit for appointment.
Thus the application is

disposed of. M)CO?iS-
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